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and Mr. Amal Vyas, Advocates. 

 
     

O R D E R 

(Virtual Mode) 

13.07.2020  Learned counsel for the Respondent No. 1 submits that due 

to Covid-19 he could not be able to file the Reply-Affidavit of Appeal therefore, 

he further seeks one week time to file Reply-Affidavit. Prayer is allowed. 

Rejoinder, if any, be filed within five days thereafter. 

 Let the matter be fixed on 28th July, 2020. 

 

                                  [Justice Jarat Kumar Jain]  

Member (Judicial) 
 

 
 

      [Balvinder Singh] 

Member (Technical) 
 
 

 
        [V.P. Singh] 

  Member (Technical) 
 

R. N./nn. 


